EXTRAORDINARY
Published by Authonty

© Govt. of Haryana

CHANDIGARH, MONDAY, SEPTEMBER 9, 2013
(BHADRA 18, 1935 SAKA)

r——

HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 9th September, 2013
Ne. 31—HLA of 2013/72.—The Indian Stamp (Haryana Amendment)
Bill, 2013, is hereby published for general information under proviso to Rute 128
of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly -—

|

Bill No. 31 - HLA of 2013
THE INDIANSTAMP (HARYANA AMENDMENT) BILL, 2013
A
BILL
Surther to amend the Indian Stamp Act. 1899, in its application
to the State of Haryana.
Be it enacted by the Legislature of the State of Haryana in the Sixty-fourth
Year of the Republic of [ndia as follows :—
1. This Act may be called the Indian Stamp (Haryana Amendment)
Act, 2013.
2. In Schedule 1A to the Indian Stamp Act, 1899 (hereinafter called the
principal Act), in Article 5, after clause (¢). the following clause shall be added,
namely — :

() (2)
“(d) If relating to giving authority or The same duty as is ieviable on a
power Lo a promoter or a developer, conveyance against article No. 23
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(h (2)
by whatever name called. for on the market value of the property
construction on, devetopment of or, mentioned in agreement.”

sale or transfer (in any manner
whatsvever) of, any immovable

property.

Amendment of 3, In Schedule 1-A w0 the principal Act. under column “Proper Stamp Duty”. —

Schedule 1A to .
Central Act 2 of (i}

against article 19, for the existing entry. the following entry shall

199 be substitated, namely:—
“One rupee for every one thousand or a part thereof, of the value of
the shares. scrip or stock.”™;
{11} against article 27 —

()

(b)

in clause (a), for the existing entry, the following entry shall
be substituted, namely:- -

“0.05% per year of the face value of the debenture, subject
to the maximum of 0.25% .

in clause (W), for the existing entry, the following entry shall
be substituted, namely:—

*0.05% per year of the face value of the debenture, subject
to the maximum of 0.25%.™,

(tii) against article 48—

(@)

()

(c}

(d)

(e}

()

in clause (a), for the existing entry. the following entry shall
be substituted, namely:---

“Three hundred rupees.™;

in clause (b}, for the existing entry, the following entry shall
be substituted, namely:—

“Three hundred rupees.”;

in clause (c). for the existing entry, the following entry shall
be substituted. pamely:—

*“Three hundred rupees.™;

in clause (d). for the existing entry, the following entry shall
be substituted, namely:—

“Five hundred rupees.”;

in clause (e}, for the existing entry, the following entry shall
be substituted, namely:--—

“One thousand rupees.”; and

in clause (g). for the existing entry, the following entry shall
be substituted, namely:——

“One hundred rupees for each person authorized.

N.B..— The term "registration” includes every operation, incidental o
registration under the Indian Registration Act. 1908.",
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STATEMENT OF OBJECTS AND REASONS

It is necessary to enhance the stamp duty in various documents as the
rates of stamp duty are nominal on the aforesaid documents. The State excheguer
is suffering from these nominal rates of stamp duty. There is boom in the business
of companies now a days in India as well as in Haryana. The State of Haryana is a
hub of business these days. The companies run their business through developers
and collaborators. So, to curb this practice of evasion of stamp duty and registration
fee, the Government proposes to make provisions in stamp act for the collection
of the stamp duty in these cases. The business of plots/flats/fcommercial activity is
mushrooming these days. This business is run by rich people/companies. All the
business activities are done like owners of the land. The companies run their
business through issuing/transferring the shares and also do business on the
marketable security of debentures. On the ibid reasons, the Government of Haryana
intends to enhance the stamp duty on aforesaid items. Therefore, the Indian Stamp
{Haryana Amendment) Bill, 2013 is placed on table of house.

MAHENDER PRATAP SINGH,
Revenue Minister, Haryana.

The Governor has, in pursuance of Clauses (§) and (3) of Article 207 of the
Constitution of India, recommended to the Haryana Legislalive Assembly the
introduction and consideration of the Bill. 7

Chandigarh : SUMIT KUMAR,
The 9th September, 201 3. Secretary.
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FINANCIAL MEMORANDUM

The Indian Stamp (Harvana Amendment) Bill, 2013, will increase the stamp duty near by
200 crores yearly to State Exchequer. The existing and the proposed rates of stamp duty are as
under : —

Sr. | Nature of Instrument

No.

L.

1

Existing Rates

Proposed Rates

i
i
+

1 Collaboration Agreement

ala

i
?
5

1 Certificate of Shares

certificate

Rs. 2.75 5% of the market vahuc|
: mentioned in Agreement
Forty  Paise  each|One rupee for every one

thousand or a part thereof. of
the value of the shares, scrip'
I

J or stock !

Debenture

0.5%_}& year of thc’

0.5% —p; year of the fac;

face value of the value of the debenture,
| maximum of 0.25% or  subject to the maximum of
! rupees twenty-five 1 0.25%

lakhs  whichever s
7 N lower B
Special Power of Attorney Rs. 100/- Rs. 300/-
i
General Power of Attorney Rs. 300/- i Rs. 500/-

|
—— i —
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